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Problem of Indian Emigrants working
abroad

3180, SHRI G.Y, KRISHNAN:
Will the Minister of EXTERNAL AF-

FAIRS be pleased lo state:

t(a] whether some cases of dispute

between Indian emigrants and their
foreign employers have come to the
notice of Government and taken up
by the Indian Missions aboad,

(b) if so, the details regarding such
caseg during last two years and how
far guccess in such cases have been
obtained; and

(¢c) whether the  Misgions/posts
have adequate India based or local
staff to look after the problems of the
Indian emigrants Working ghroad?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (bY. Yes, Sir.
Approximately 10493 cases of disputes
between the Indian emigrants and
their foreign employers have been
taken up by the Indian missions/posts
with the local administration/judicial
authoritieg during 1980 and 1981. The
Indian missions/posts abroad have s0
far met with success in a majority of
these cases.

These cases are mainly regarding
non-payment of agreed salaries;
substitution/withdrawal of employ
ment contracts. non-fulfilment of
agreeq facilities/terms and conditions;
poor living conditions. non-payment of
terminal benefits; harassment by em-
ployers; development on duties other
than those for which recruited,

(¢) The strength of our mijssions/
posts abroad is kept under constant
review by the Foreign Service Ins-
pectorate, in keeping with the re-
quirements of overall functionaj effi-
ciency economy and objective formu_
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Central Law to Enforce Prohibition
on Uniform Basis in the Country

3191. DR. KRUPASINDHU BHOI :
Will the Minister of SOCIAL WEL-
FARE be pleased t{o state:

(a) whether 1India hag told the
World Health Organisation that des-
pite a set of guidelines drawn up by





